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The investment strategy adopted by 
these Mutual Funds is determined by 
the nature and objectives of individual 
schemes. 

(b) With a view to achieving the 
objectives of safety and growth, Mutual 
Funds invest in a diversified portfolio 
of, reputed companies in conformity 
w t h  the existing guidelines. 
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J 5 Complai~~ts meired b) SEBl 
/ 

2497. SJUUR-AM- WlK : I+ i l l  tho 
Minister t f FINAhCE be pleased to 

stak : 
(a) the number of complaints re- 

ceived by the Securitie, and Exchange 
Board of India (SEBI) against com- 
panies during April to July, 1991, 
month-wise and the general nature of 
such complaints : Z 

(b) the number of complaints, out 
of the above, H hich \here again4 tho 
sick units; and 

(c) the steps taken or proposed to bc 
taken by the Golernment to keep thc 
investors informed of thc current 
status of these sick unit>? 

THE MINISTER OF STATt 13 
THE MINISTRY OF FINANCI-. 
(SHRI RAMESHNAR T H A K U R )  : 
(a) During April-July, 1991, th: 
Securities and Exchange Board of 
India (SEBI) received a total of 19,708 
complaints against companies. These 
complaints mainly related to non- 
receipt of refund orders, alloment 
klltrs, dividendiinterest warrants, 
principal amount after redemption of 
&btnturesJfixed deposits, shares or 
debentures after transfer or  allotment, 
Annual Reports etc. The month-wise 
break-up of the complaints received 
dtuing April-July, 1991 are as 
UOdCT: 

April '91 . , 4,721 
M.y091 . . . 3,761 
ltme '91 . . 5.589 
h b 9 1 .  . . . 5,634 

Tart  . . . . 19,- 

(b) and (c) SEBl have been colld- 
ing information on the complaints 
against Sick Units. So far only 23 
companies have reported their sick/ 
relief status to SEBl and the total 
number of complaints against these 
companies are reported to be 436. 

Clause 41 of the Listing Agreement 
of the Stock Exchanges provides for 
publication of unaudited financial re- 
sults on a half-yearly basis in the 
prescribed proforma at least in one 
English daily newspaper circulated in 
the allolc or substantially wholc ol' 
lndia and in a newspaper published in 
the language of the region ~ h e r c  
the registend office of thc company 
is situated. Thc In\estors are thus 
informed of the financial position of 
ji,sted comp%nics. ,&-A/ r f i L (  , I :+ +J LLk- P e 
Revival of Raghuvanshi Mills Bon~ba) 

2498. S H R I  HAM b A I K  : Will the 
Minister of FINAKCE be pleased to 
state : 

(a) whether the Board for Industrial 
and Financial Reconstruction has ap- 
pointed the I n d u h s l  Dcveioprnent 
Bank of India a> its operating agency 
for the rehabilirarion of the Raghu- 
vanshi hlills, Botnba) ; 

(,b) if  m, the pogrcss nladc so far 
in the rehabilitation of the Mill; 

(c) *helhcr a propowl to run the 
mill on coopcr;itivc b a h  hds k e n  
reccivcd by thc (iovcrnn~ent, BIiR or 
IDBI; and 

(d) if  w. uhcn a decision is likely 
to be taken b} the Gowrnmcnt in 
this repard? 

THE MINISTER 01- STATE Ih 
THE MINISTRY OF FINANCE 
(SHRI DALBIR SINGH) : (a) Yes, 
Sir. 

(b) The xhemc submitted by the 
existing promoters was found non- 
kiable and BIFR issued a show cause 
notice for winding up the company 
in February, 1989. A pro~osa l  of the 
Workers' Union to run the mill on a 
cooperative basis was substguundy 
caamincd in SQ mber, 1989 but was 
not found v i a b c  Sukoque~~tly. two 
proposals for rovival of the unit w c n  


